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(2) Thirty-third Report on Action 
Taken by Government on the re- 
conyncndations contained in the 
Third Report of the Committee on 
Jute Corporattion of India Limited— 
Jute and Exploitation of Jute 
Growers.

12.27 hrs.
MATTERS UNDER RULE 377

(i) N f.ed for th e  abo lit ion  of C a p ita l  
pu n ish m en t
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’ trct, «rriv=mR tTaf 3r»i5nt?r ^  ir^R h r 
9TcT WRt T̂%tT |

4' ’TRrT mwn & 5RT»T 5JRm % % fJTOt 
^  ^  m ? r f^  ir m #  ¥  ?mT < r  wrsft srrw r «pt 
^  $ ^ fn  t gr? in rr r  ^  ^wt?tt 
^  w j f t r  $  srfw ^r |  ?htt 3̂ et% mr?T ? r ? p r  qft 
^ 3 fT ^ r  fraw fft 1  | STRTr W TVR  WTT «FT^

 ̂cjTRfr ^  ?r̂ rr sswitw srtit m̂r 
ftw $ $ n̂pflRr ?c?Tr #  arm ?ft
fwm  fe if t  ^ » r r ? ^  ^  ^ c # n  ^R*flr
5̂rr%tT 1

MR. SPEAKER: Prof. Mavalankar.
Not here. Shri Rajagopal Naidu.

( i i ) A m en it ie s  to th e w orkers op th e  
St e e l  Y ard in  Mandi G ovind G ahh, 

P u n jab

SHRJ P. RAJAGOPAL NAIDU 
iCait.toor): Sir, the Steel Yard in
Mandi Govind Garh. Punjab is manag­
ed by Pujab Small Scale Industries 
Corporation. It is the consignment 
agent of the Hindustan Steel Ltd. 
(SAIL). P.S.S.I.C. took contract from 
SAIL to load and unload the steel 
arriving at the Railway Station in 
Mandi Govind Garh and to give 
delivery of that steel to the steel roll­
ing mills in that town. This Corpora­
tion is getting Rs. 2Q/~ per tonne from 
the Steel Authority.

This Corporation instead of employ­
ing the workers directly engaged a 
m.iddle-man contractor who is giving 
only Rs. 6/ -  per tonne to the workers 
not only that, he has not provided any 
facility to the workers as provided in 
the Contract Labour (Regulation and 
Abolition) Act, 1970.

As per that Act, canteens, Rest 
rooms, first aid facilities, wholesome 
drinking water, sufficient number of 
latrines and urinals have to be provid­
ed in that establishment. Nothing was 
arranged in the Steel Yard. Even the 
drinking water is not provded there.

When the representative of the 
workers represented to the Union
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(Shn P Rajagopal Na*du> 
Government about the plight of the 
workers, the State Government m- 
lormed the Union Government that 
all facilities were provided m the 
Steel Yard which was beyond the 
truth.

I have visited the place personally 
and found what the workers were 
telling was tiuth I iepresented the 
fact to thp Mmistt-r of Steel and Mines 
twice but he was not able to do any­
thing to piotect the labourers

As per the above Act, the P S SIC  
which is the consignment agent hai 
to register lt'-elf as the principal 
empioytr and th< middle man con­
tractor has to take the licence They 
have not done tbit till now For that 
contravention, thcv should have been 
punished but it was not done or they 
were not asked to register and to get 
liconte Therefore, the Labour Depart­
ment is not able to apply labour laws 
to that Corporation That m why no 
one w is ablc to protect the woikeis 
working under th( Corpoiation

The workers desire that the Small 
Scale Industries Corporation should 
cancel the middlemen rontnctoi and 
duettly employ the workers or they 
have to appoint the socictv of the 
workers as the contractor

In other steel yaids woikerc are 
directly employed and tney m petting 
not less than Rs 14/- to Rs 16/- 
whereas these workers ate only 
qettmg Rs 6/ -  which is quite unjust, 
nothing but exploitation Thi* system 
is (omintr m thr w&y of getting fair 
wages by thc workers

I therefore request the Government 
to compel the Punjab Small Scale 
Industries Corporation, to register as 
principal pmployei and employ wor­
ker' directly and provide all ameni­
ties to the workers as provided in the 
Act and to pay not less than Rs 35/- 
per tonne

I hope that the Minister will not 
yield to political pressures and do 
justice to the .workers.

MR. SPEAKER- Mr Saugata Roy

( m )  R eported  S tr ik e  b y  th e  E m p l o ­
y e e s  o p  I n d ia n  A gricu ltu ra l  R esearch

INSTITUTT, PUSA, NEW DELHI

SHRi SAUGATA ROY (Barrack- 
pore) Sir Under Rule 377, I wish 
to raise the following matter m the 
House for the attention of Mr Barnala

“Strike and agitation by the 
supporting staff of Indian Agricul­
tural Research tifult Pusi

This is to draw the attention of tne 
House to the callou, attitude of tne 
Ministry of Agriculture Government 
of India to the low paid employees of 
TAR1, Pusa Since Gth Match 1979 
theip has been total strike m thr 
Pu&a Campus by the 2 600 upportmg 
staff working then. Manv oi them 
have been on an indefinite hunge 
stnkc also Th tmplovees have tried 
all possible pevutful dgitationa 
methods mcljdmf.' holding mass 
dharna torchlu'ht proces'ion thiougl - 
out tb( meht m the campus From thi 
last week they started courting arrest-? 
befoi e the Knshi Bhawan and already 
500 of them have bê n arre ti d by the 
Police The employees have no poli­
tical affiliation Their demands are

1 Supporting staff to be promoted 
after everv five years’ assessment as 
m Ihe case 0f Technical staff,

2 The Grade II of the Suppoitmg 
Staff iuz. 200-250 to be revised and 
raned to Rs 210—290,

3 Selection Grade IV of Support­
ing Staff viz. 260—430;

4 Daily wage dismissed emplo­
yees to be reinstated

I think that the Government should 
take immediate steps to resolve the 
legitimate demands and bring back 
normalcy m the Pma campus

MR SPEAKER* Prof. Samar Guha.


